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PER:  BENCH 

 

None for the Appellant but a letter is received from his learned 

Counsel with copies of Form No. SVLDRS-1 and Form No. SVLDRS-4 

indicating settlement of the dispute under the Sabka Vishwas 

(Legacy Dispute Resolution) Scheme, 2019.  Form No. SVLDRS-4 

certificate bearing no. LD2512190000047 has been issued to 

Appellant that confirms nil liability.  Main Appellant had already 
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settled the dispute under Sabka Vishwas (Legacy Dispute Resolution) 

Scheme, 2019. 

 

2. Learned Authorised Representative is present.   

 

3. Taking note of the request made earlier and having regard to 

the settlement of dispute under Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019, we dismiss the appeal as deemed 

withdrawn under Section 127(6) of the Finance Act, 2019.  

 

(Pronounced in the open court) 

 

  

 

(Dr. Suvendu Kumar Pati) 

Member (Judicial)  

 
  

 
 

(Anil G. Shakkarwar) 
Member (Technical) 
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